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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 401 OF 2022
WITH A NO. 134 OF 2022

IN THE MATTER OF:

Anand Swaroop Rastogi ... Applicant
Versus

Uttarakhand Environment Protection
and Pollution Control Board & Another ... Respondents

REPLY ON BEHALF OF RESPONDENT NO. 2

MOST RESPECTFULLY SHOWETH:

1. At the outset, it is respectfully submitted that the present
Original Application No. 401 of 2022, is misconceived both in
law as well as on facts of this case and is accordingly liable

to be dismissed al the threshold

2. All the allegations made in the Original Application are

factually incorrect and without any basis, whatsoever. If the




correct facts are taken into account, the very basis of the

present Original Application would stand demolished.

Brief facts requisite for the present Reply are being stated

hereinafter.

Respondent No. 2 applied to Respondent No. 1 for Consent
to Establish (CTE) the Industrial Unit on 25.06.2014. The
aforesaid Consent to Establish (CTE) was duly granted by
Respondent No. 1 to Respondent No.2 on 02.02.2015. A
copy of the aforesaid CTE dated 02.02.2015 is annexed

hereto and marked as Annexure-A.

Accordingly, Respondent No. 2 established an Industrial Unit
to manufacture menthol, orange oil, basil, pine, piperita and
spearmint in Plot No 126, Shree Balaji Industrial Area,
Mahuwakheraganj, Tehsil Kashipur, District Udham Singh

Nagar, Uitarakhand-244713.

Pursuant to aforesaid establishment, a Consolidated
Consent to Operate and Authorization (CCA) was applied by

Respondent No. 2 to Respondent No. 1. Respondent No.1
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granted Consolidated Consent to Operate and Authorization
(CCA) on 21.01.2017. A copy of the aforesaid CCA dated

21.01.2017 is annexed hereto and marked as Annexure-B.

Before granting CCA, an inspection is carried out by
Respondent No. 1. Pursuant to the inspection, an Inspection
Report is generated online. A copy of the Inspection Report
dated 28.03.201€ is annexed hereto and marked as
Annexure-C. Likewise, & copy of the Inspection Report
dated 13.09.2019 is arnexed hereto and marked as
Annexure-D. Similarly, a copy of the Inspection Report
cater! 07.00.2020 is arnexed hereto and marked as

Annaxure-E.

It is only after the aforesaid inspection and drawing of
Inspection Report. the CCA is renewed. The aforesaid CCA
was subsequently renewed from time to time. The last CCA
was renewecd on 24 .09.2020, which was valid till 31.03.2022.
A copy of the aforesaid CCA dated 24.09.2020 is annexed

hereto and marked as Annexure-F.
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The Respondent No.2 has already applied to Respondent
No. 1 for further renewal of CCA on 24.03.2022, which is
awaited. For this purpose, due inspection has also been
conducted by Respondent No.1. A copy of the aforesaid
application for renewal of CCA dated 24.03.2022 is annexed

hereto and marked as Annexure-G

The Respondent No. 2 installed an Effluent Treatment Plant
(ETP) in the year 2015 and the quality of treated effluent
water is in accord with general and specific standards
prescribed under Environment (Protection) Rules, 19886,
framed under the Environment Protection Act, 1986. A copy
of the photograph of the installation of ETP together with
invoice of installetion of aforesaid ETP is annexed hereto

and marked as Annexure-H.

The Respondent No. 2 also developed a green belt of at
least three rows and together with it has a large open area,

which is used for plantation. A photograph of the green belt
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and the planted area is annexed hereto and marked as

Annexure-l.

The Respondent No. 2 has also installed a rooftop Rain
Water Harvesting System within the industry premises, which
is well connected through conveyance system from roof to
the recherge pit <o that thie rain water collected during rain
fall, recharges the area below. A photograph of the rooftop
Rain Water Harvesting System is annexed hereto and

marked as Annexure-J

The Respondent No. 2 also installed separate electricity
meters to operate the proposed water and air poliution
control system in the industry. A photograph of the separate
electricty meter to operate water and air pollution control
system is annexed hereto and marked as Annexure-K.
Respondent No. 2 is also maintaining details of consumption
of chernicale and zlectricity in a log book, a photocopy of
which is also asnexed herety and marked as part of

Annexrm-K,
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The Respondent No. 2 also installed a stack (chimney) of
more than 30 meters height. A photograph of the aforesaid
stack (chimney) is annexed hereto and marked as

Annexure-L

In view of all above, there is no violation of any condition by
Respondent No.2 in the Consent to Establish, (CTE) or for
that matter in thz Consolidated Consent to Operate and

Authcrization (CCA) given by Respondent No.1.

All the allegations made in general in the Original Application
and in particular made in para 5 a. to 5 e. are wholly
misconceived and contrary to record. It seems that the
Qrigina! Applicant zither did not get any information in this
regard or was miscirectecd by incorrect information. Be that
as it may, in vien of compiiance by Respondent No.2 of all
the conditions of Respondent No.1, the present Original

Application beirg m'sconceived, ought to be dismissed

It is also submitted that the invocation of Sections 14 and 15

of the Mational Green Tribunal Act, 2010 (NGT Act) read with
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Section 18 thereof in the present case and circumstances is

misconceived in law.

It is also submitted that the Original Application is also barred

by limitation.

There is no violation of any of the acts specified in the

Schedule | to the NGT Act in the present case.

The prayers made in the Original Application are

misconceived.

Insofar as, 1A No. 134 of 2022 is concerned, it is submitted
that the same is also misconceived, for the selfsame reason.
The present Reply may be treated as Reply to the said 1A
also (no separate reply to the same is being filed, for the
sake of brevity), irasmuch as, the averments, both in the OA
and the 14 are based on same set of averments. Accordingly,

NG interim order ought to ba passed in the present case.

Since: the Originai Application is limited to aforesaid factual
allegations alone, a parawise reply is not being made,

considering the limited nature of the matter.




23. The Respondent No. 2 craves leave to file a further Reply in

the matter, should the necessity arise.

24. The present Reply is being filed bonafide and in the interest

of justice and equity.

25. Accordingly, both on facts of this case as well as on law, the
present Original Application, together with 1A is required to

be dismissed.

Drawn by: Ajay Aggarwal, Advocate

ADVOCATE FOR RESPONDENT NO.2

Date: 10.10.2022
Place: New Delhi



BEFORE THE NATIONAL GREEN TRIBUN

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 401 OF 2022
WITH IA NO. 134 OF 2022

IN THE MATTER OF:

Anand Swaroop Rastogi ... Applicant
Versus
Uttarakhand Environment Protection

and Pollution Control Board & Another ... Respondents

AFFIDAVIT

\ \
hanker i‘ﬂ”s'tya Narain, aged about 52 years, R/o 153, Krishna Vihar,

il __:' 'f’pur, Uttar Pradesh — 244 901, do hereby solemnly affirm and

NA D L . i

1 That | am the Associate Director-Operation of the
Respondent No. 2 and authorized to swear the present
Affidavit in my official capacity. That | am also conversant
with facts and circumstances of the present case and

i_\ ()'f Pﬂt

competent to swear this Affidavit. M\
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2.  That | have read and understood the accompanying Reply to
the Original Application, which has been drafted upon my

instructions.

3. | state that the facts stated in the accompanying Reply are
correct in material respect and the submissions made in the
accompanying reply are based on legal advice received,

which is believed to be correct.

4. The annexures annexed to the accompanying Reply are true

copies of their respective originals.
prent
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VERIFICATION:

VERIFIED that the contents of the foregoing affidavit are true and
correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

VERIFIED at RAMPUR on this 10™ day of October 2022.
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INDIA NON JUDICIAL

Government of Uttar Pradesh

e-Stamp
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Statutory Alert:

1. The authenticity of this Stamp certificate should be verified at ‘'www.shcilestamp.com' or using e-Stamp Mobile App of Stock Holding
Any discrepancy in the details on this Cerlificate and as available on the website / Mobile App renders it invalid.

2 The onus of checking the legitimacy is on the users of the certificale

3 In case of any discrepancy please infornt the Competent Authority
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A, ) Registered/AD
M/s Mentha & Allied Product Ltd,, RN st :
Plot No.1 to 6, Siiree Balajee Industriat Afpht i bl ) P'GB 1D~ 16934
Mahuakbera Gunj, Distt- U.S.Nagar. CTE- Fresh
Outward No.-

o - gufaofla wguor o ghe & =d 5T W remwen 2y wEART ww (Consent to
) Establish) fyafayer,
dighear

Ul sudeht  Rrawres capuas amdesr ws Rartes-25.06.2014 (INWARD:57002)
Ud aicemerell asftar asreiferr @ Rrdterer anwenr e diegier wr @rd spwenerar 9 weror
foen ot ud aferivaeen Re e favle @ e 91 ety @ wfawofl ggwor @
¢ifedior ' Rraafafie aftne ot v wmmer ol WA sEues afY ord @ aner
aud wenuan g aewfy um (Consentto Establish) Rwla s smar 2

deé v Eg weeta s RooflRio Rftre Rl B fe & Frfa e oo e

)

(@) el s Plot No.1 to 6, Shree Balajee Industrial Area,
Mahuakhera Gunj, Distt- U.S.Nagar.
(u1) Beareey ¢ 1, Basil - 200 Ton/Monith,

2. Menthol - 300 Ton/Menth,

3. Orange Oil --50CTon/Month,
4. Pine - 400 Ton/#ionth,

5. Piperita ~ 150 Ton/Month &
6. Spearmint— 50 Ton/Month.

(or) HzET T e Mentha Qil, Alphapine Basil, Orange etc. - 658.330
Ton/Month. ’

(1) aNeNidren Iewans Nil,

() wgarer derar : Diesel for DGSet & Wood for Boiler + T.F.H.
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Uttarakhand Environment Protection and Pollution Control Board
29/20, Nemi Road, Dalanwala, Dehra Dun (Uttarakhand)

Phione : D1M9-2658086, Foxt 2TIA0NE, Web © wis, ueppeb.ubgov.in, E-mail.! witukpebiaiyshioo.com

unsmas

-

UEPPCB/MHO/Con/M-193/2017/ 20)3 Dite: g{;] e )2
1 REGD. POST
To,
M/s Mentha & Alicd Producet Litd.,
Plot No ! 1 to 6, )
Shree Balajee Industrial Area,
Mahuwakheraganj, Tehsil-Kashipur,
Distt-U.S.Nagar. i

Consolidated Consent to Operate and Authorization hercinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Scction-25 of the “Water
. (Prevention & Control of Pollution) Act, 1974” and under Seetion-21 of the “Air (Prevention
p & Control of Pollution) Aci, 1981" and Authorization under “Rule-6(2)" of the “Hazardous
and Other Waste (Management and Transboundary Movement) Rules, 2016 notified under
“Environment (Protection) Act; 1986 as applicable (10 be referred hereinafter as Water Act, Air

Act and Hazardous & Other Wastes Rules, 2016 respectively).

[ PCBID - 16934 Inward 1D - 64131
CCA (Fresh)
Consent No. 36830/ Jo £ Date: 26.09.2016

CCA is hereby granted to M/s Mentha & Allied Product Ltd located a1 Plot.No ¢ 1 to 6, Shree
Balajee Industrial Area, Mahuwakhceraganj, Tehsil-Kashipur, Distt-U.S.Nagar subject to the
provisions of the Water Act, Air Act and Hazarduus & Other Wastes Rules, 2016 and the orders
that may be made further and subject to following terms and conditions.:-

I This CCA is granted for a period from 26.09.2016 to 25.09.2017 and valid for
manutacturing of following producis with Capital Investment / Net Assets Values
T 15.00Crs - 1

s. [ CrE 1 Present CCA (Fresh)
_ No. Product | Quunlily: Product Quantity
o I | (PerMonth) . (Per Month)
1 | Basil __200Ton Basil 200Ton
2 | Menthol 300Ton Menthol 300Ton
3 | Orange Ol 500Ton Orange Oil 500Ton
4 | Pine | 400Ton | Pine 400Ton
§ | Piperita .., 150Ton | Piperita | 1507Ton
6 | Spearmint_ | S0Ton | Spearmim ] 50Ton

2. Specific Conditions untler Water Act:-
(1) The daily quantity of éffluent discharge (KLD):-

[ Last CTEor CCA :  Present CCA (Fresh)
_ . Trade EMuent | Nil . L
| Sewage __Nil 2

(i) Trade Effuent Treatment and Disposal: The applicant shall operate  Effluent

Treatment Plant consisting of primary, secondary und tertiary treatment as is required
with reference to influent guintity and quality.

Sieding e UIDAT VINOD KUMAR
Ferver 1. Member Secretary

y ' L e-Signed On 19/01/2017 13:41:00
e e (Organic Authentication on AADHAR from UIDAI Server)

TPAV # ILAUJTS78B

Consent No:, Outward No:14468,18/04/201%, TPAV # 1L4UJITS78B
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(iv) The-authorization shall be in force tor a period from ..o Nil-o e /
(v) The authorization i$ subjeet to the.conditions stated below and the such-conditions as m

. be specified in the rules for the time being in force under Environment (Protection) Act,

1986. i

Terms and corditions of authorization;-

(iY The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the reguest.of an officer
authorized by the SPCB/PCC.

(iiD) The person authormd shall not reit, lend, sell. transfir or otherwise transport the hazardous
wastes without obtaining’ praor permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v} ltis the duty of the authorized person to take prior permission of the SPCB/PCC to. close
down the facility. ‘

(vi) An application Yor the renewal of an avthorization shall be made as laid down under these
rules,

(vii) The unit shall comply \mh any other cunditiois specified in the guidelines issued by the
MoEF or CPCB/SPC Ilom Hme to time.

5. This CCA is valid for dlS!l“ﬂtml)‘ filteration and mixining processes only.

6. Compulsery documents to be submitted by the Industry/Uni:-
(i) Annual return in Form-4 and Waiste Disposal Manifest in Form-10 under Hazardous
& Other Wastes Rules, 2016 and Third Party Audit Report.
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986,
(i) Quarterly complnance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
7. Unit has to apply for rcm.wa] of CCA well in advance of 60 days of expiry of this CCA,
8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
9, Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisionis of the Water Act, Air Act and Hazardous

Rules & Other Wastes Ru]us, 2016 will results in legal action under the aforesaid Acts
and Rules, : =

Member Secretary

Copy to: - Regional Officer, Uttarakhand Environment Protection and Pollution Control
Board, Kashipur for information and compliance of the same.
P4 3

/i““ .
Chi fEMruﬂmen

Annexure
Specific Conditions:

. The applicant shall provide 151 mark water meter 10 cach water supply source and .shall regularly submit
returns of water Consumption in the preseribed furm and pay the cess as specilied under Section-3-of Cess Act,

2. The applicant shall submit audited balsnce sheet of the wnit a1 the ¢nd of each financial year so that fee

submitted by the applicant could be verified.

The applicant shall provide ports in the chimneydstack and. tacilities such as ladder. platform ete. as per

Sescling frem LIDAT W Tor monitoring the uir emissions and the sume shall he open lor inspection wid use ot AAMIN@BDYKUMAR
server Member Sccretary

e-Signed On 19/01/2017 13:41:00

(Organic Authentication on AADHAR from UIDAI Server)
TPAV # IL4UJTS78B

2
A,

Consent Noz, Qutward No:14468,18/04/2017, TPAYV # IL4UITSTSB
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= Uttarakhand Environment Protection & Pollution L;:Bjsl'd:'l.ﬁ%dir

Control Board

(Inspection Report ) - Air,Water,Hazardous

Email ;

Telephone :

9412251376

Inspection 1d : 218705 ( On Application )

1 r_lldilgl_rx Details Mentha & Allied Product Ltd

Plot No.- 1 to 6,

narain_s@menthaallicd.com Shree balajee Industrial area, -,

Mahuakhera Gunj - 244713

DIST : Udhamsingh Nagar, TAL : Kashipur, SIDC : Not In Any SIDC

Ro Name :  Kashipur R.O.

| Outward No: 6252-28/03/2018 ]

'i‘_)/pc / Scale / Sector / Status :

manufacturing of acid / In Operation

RED / LARGE / Basic chemicals and electro chemicals and its derivatives including

ill_S_P_Clﬁ()ﬂ D( & Time :

14/02/2018 16:01 / Air , Water ,Hazd  Person Contacted : SATYA NARAIN

Env Audit Detail : Sch : N.A , Not Applicable ., Year : 2009, On Dt : 09/04/2011

Commissioned Dt ; 21/‘12/2014 Production Start Dt: 01/01/2015

Doon Valley Notification : No

Water Consumption in Kilo Lts Per Day =-i0do 3000 .. LT N S 1) A Borewells: 2 _
Waste Water generation / Discharge (klpd) : Ind: 1.000 Dom: 2.000 Tubewells: 0
Con_sumer No.(Electric Meter): Source of Water Supply: Bore Well

Boilers=5 , DG Sets=1 , Flue Gas

=0, Process =0 , ETP Cap =0, Capacity of All = 7.5 HP

I'ucl Used : Diesel, Wood

APCM Details : Dust.Collector

Slg@( Attached to - Boilert+T.F.H,D.G. Sets

Last 3 Legal Action :
Monthly Patrak Data : Last Return : 201708 HAZD Waste Disposal : 0.000 (0 Trucks)
| " Electricity Units Consumed in month Water Consumed in month | Effiuent Discharged in month

I Production - 82353, ETP - 0, APCM - 0 Meter Reading - 0, Kilo Litre - 50

Meter Reading - 0, Kilo Litre - 0

28/03/2018

1/5 (Through XGN)




= Uttarakhand Environment Protection & Pollution

Control Board

(Inspection Report ) - Air,Water,Hazardous

 PCBId: 16934 |

()nc_Lw;t:_l_J(ﬂm

¢| - | Electric Company Namc (Power Supply) UPCL

p _On North Dircetion of the focation of the Company GOVERMENT ROAD
P b .9?_Wcsl Dircction of the location of the Company E\IOI?L]J)S?I?I];?L:];STATE
0]~ | Air - Water - Hazd ACTs Applicability ? Air, Watcr, Haz

p- -E East Dircction of the location of the Company NAHAR

BALAJI INDUSTRIAL

P |- | On South Dircction of the location of the Company ESTATE PLOT NO. 2 AND
B PART OF PL

0 | - | Production since (Date) or Proposed 01/01/2015

& |- | Nos of Stacks ( Flue Gas & Process ) 0,0

i R;cyclablc Hazd Waste Disposal to Of/s State

h|-| Regd with T.S.D.F ----Not Regd with any TSDF
|- Name & Address of MAIN Re-Cycler BOC

[ ) EP—Namc }J;I}ibl{;:m India Limited
['| - | Display Board Provided at the Entrance ? No.

k|- Recycler Registration Valid 27 No.

q_ - | Is Industry ZERO DISCHARGE Catg (If Yes, HOW 7 No.

n|-| Nos ol Flow-Mcters - W.C/ W.W.G/ETP = 0,0,0

m| - | W.W.G Treatment thru Pri/ Scc / Tertiary / N.A : Primary

(,enu al Observation

al - R ROl"llcNo -

ay-| Is the Industry in Operation 27 /| Yes

b| - | Industry Operating without CCA Yes

¢ | - | Has Production exceeded (last 3 MTHs) than CCA- Qty No.

dal- Any products-NOT in CCA, manufactured-Last 3 No.

~| | MTHs

¢| - | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

(| - | Industry Name CHANGED in recent times ?? No.

|- | Has Regn with CETP or TSDF expired ?? No.

h| - Seperate Encrgy Meter for A.P.C.M ? No.

h|- | Provision of any STAND-BY Pump 22 No.

Air R Rl_!LlJ_ﬁ,(J.

a|-| Fuel Type confirmitive with CCA ? Yecs

b|-| Av. Fuel Consumption EXCEEDING CCA limits No.,

¢l- APC Measures confirmitive with CCA conditions ?? | Ycs

dj- ALL_ APCMs arc in operation Yeos

c|-| SMF a-vuilnbi]ily Not Reqd

[ Thick Smoke observed in Flue Gas/Processes ?? No.

gl - .ph -ol‘Scrubbingg Media - Nuctral

h|-| Ultimate Disposql_of_Scrubbing Media ETP

1| -] Nosof Snmpjs . Stack & Ambicnt 0,0

I1az Waste Related

# | - | Haz waste Catg confirmitive with CCA Yes

bl - W generation exceeding CCA limits Yes

&l Collection, Storage, Treatmnt, Disposal Facility Yes

_Adcequate ?? —

df - Reusing or Recycling of Haz Wasle b)f_lu%!ry ?  |No
|l_ - 1 [ ogllook / XGN Manifesls / Disposal R‘:Lﬂld‘- TALLYING Fully
il’ - Slock ol Haz-Waste (_f_.*} [}I\‘:EISC.‘JW]ICIIICI' EXCESS ? |N -
28/03/2018 2/5 ( Through XGN ) [Nl




N ()

e Uttarakhand Environment Protection & Pollution ~ PCB1d: 16934

Control Board
(Inspection Report ) - Air,Water,Hazardous
| , Receyceler/ Actual user has valid. Authorization under Yes
| |B]7] rules 6 or 9 of HOWR-2016?

! Installed capacity of the plane based on machinery
h|-| installed (Capacity of Machine;No. of Batch/Day,Annual| AS

|| Capacity)
il Technical capability and equipment complymg with the Yos
} _| _| SOP/Guideline?
| _ | Is unit complying the conditions gives in &l No
| 4 _| SOP/Guidelines? ' :
k|- | Facility is adequate for the applied process | Yes
| |- | Passhook is maintained? : Yes
m| - | Details of PLI, if applicable N
n| - | Details of safety spects provieded by the: facllity N
ol | Seprate storage area for Haz. Waste for the utillzauon Yes
1 or peneration from the process is provided?
| p|-| Quantity of Hazardous waste procured as per CCA? Yes
W.:tct Par amctcr
! aj- W C per Day (Last 3 Months Average) - KLPD 15
(\ b|- Source of Watcr Supply i Bore Well
| ¢|-| WW.G is EXCEEDING the CCA Limits No.
d|- | W.W Disposal as per the Consent Conditions ? Yes
¢|-| Was the ETP in operation ? No.
[ - | Treatment System ADEQUATE to handle existing efflucnt | Adequate
| 4| - | Did u observe ANY Discharge ?? No.
! h|-| Nos of Samples collccted 0
Samp

' Remarks :

(\ B

| Site_Observations during Inspection, PCB-ID: (16934)

28/03/2018 3/5 (Through XGN) N
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= Uttarakhand Environment Protection & Pollution | PCBId: 16934 |
Control Board

( Inspection Report ) - Air,Water,Hazardous

report awated [304]-17/02/2018

~ RO Query to Staff: kindly putup with IR [303]-21/02/2018

~ RO Query to Staff: PLs Put up with IR [105]-05/03/2018~In connection of CCA RENEWAL Application.unit
has }ound operation during visit and obtained last CCA up to 31.3.17 and compliance of CCA condition
satisfactory during. Unit is engaged in manufacturing of -MENTHOL,TERPINEOL ,ANETHOL ETC. PINE OIL
[Taving process with DISTILLATION,FILTERATION,MIXINING. Unit has installed wood fired
01nos*800kg/hr,01nos* 10 lakh-k-cal/hr cap TFH for this APCS as dust collecter with 30Mitr stacks. Industrial
cflluent is generated through process and treated via ETP,sample was analysies by third party lab analysies report
uploaded analysies report as per prescribed norms. Net asset value of the unit is Rs 05t050cr large-scale/cat
RED.unit has submitted amount of Rs 60,000AWH fee aginst CCA up to 31.3.18.As per above facts it is
recommended that Air/Water consent& Hazardous waste authorization up to 31.3.2018 may be Granted
{304]-20/03/2018

~ RO Comments/Reply : / I recommend :May be GRANTED (After making necessary verification; I agree with
inspeeting officer; hence issuance / renewal of Authorization to the Industry is recommended as per the
provisions of Rule 6(2) of the Hazardous and Other Wastes (Management & Transboundary Movement) Rules

2016:) ~ Inspecting Officer Satisfied that the applicant possesses appropriate facilities for

co[lcclimifslm'age;’packagingﬁlmnsportation/treatment/processing/des!mcliom’recyc[ing/recovery/pre-
processing/co-pro-28/03/2018

W.C Notings: .

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

Compliance Observed in this Inspections.

28/03/2018 4/5 ( Through XGN ) m | __




;
It

o
\

]

I

(5)

ix] B B ) e e
= Uttarakhand Environment Protection & Pollution [ PCBia: 16934 |
Control Board
(Inspection Report ) - Air,Water,Hazardous
Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (16934)
A Sample Details
B Process Stacks
(‘ Flue gases Stacks
Stack attached to Mits LG Remar ket A T SRR G Fuelt Consp-Uni SME|
I Boiler+T.F.H 30 B{JOKGb 10LACS KILO KLLLOR DUS Wood 12.2QTL/HOUR NO
2 | BoilertT.F.H 30 LOLACS KILO KELLOR DUS Not Uscd/N.A NO
3 | Boiler+T.F.H 30 10LACS KILO KELLOR DUS Wood 2QTL/HOUR NO
4 | Boiler+T.F.H 30 8LACS KILO KELLOR DUS Wood 1.7 QTL/HOUR NO
5 | Boiler+T.F.H 30 6LACS KILLOR KELLORY DUS Not Uscd/N.A | 1.SQTL/HOUR NO
6 | D.G. Sets 30 750 KVA N.A Dicscl 250 LRT/HOUR NO
D Details about Hazardous Waste Management :
Sr Source of Hazardous Waste |Catg " | .Qty/Year : [ HW Disposal Mana ement |
I | Organic Residucs 1 -14 0.000-M.T| CYC
I Products :
_Sr_ . Product Name NOCOQty | CCAQty | Applied Qty " [ AInspection Remark
1 IBASIL 200.000 200.000 - TON 0.000|PROJECTED
2 M ‘HOL 300.000 300.000 - TON 0.000 |PROJECTED
3 IMENTHOL, TERPINEOL ANETHOL ETC 0.000 0.000 - TON 0.000/TO BE DELITED
4 JORANGE OI[ 500.000 500.000 - TON 0.000 [PROJECTED
5 |PINE 400.000 400.000 - TON 0.000 [PROJECTED
6 P[PI RITA 150.000 150.000 - TON 0.000|PROJECTED
7 ‘\I’i_ARMl_NI 50.000 50.000 - TON 0.000 |PROJECTED
I Raw material :
Sr Raw Material Name - 000 o i T T Capacity = Unit /M onthir
1 |mentha oil, alphapine,basil , oranpe cle 658.330 - TON
G Waler Consumption & Generation Break up
Sr | Water Code (Qty in kipd - Kilo Ltr per Day) C:7.000 | WWG:3.000/| = Water Source " Remark
I | Boiler Feed 1.000 0.250 Borewell
| 2 | Manufacturing Processcs ~3.000 0.500 Borewell
| 3 | Others ... 1.000 0.500 Borcwell
4 | Wash Walcl - 2.000 0.500 Borcwell ]

IT Solid Waste

Inspection Team ;

Rakesh Kandari,AEE - S. P. Singh, R.O Head

I hereby, that all the PDF, Data mentioned above , fees paid has been checked & certified.

Signature

By(Rakesh Kandari,AEE )

28/03/2018

5/5 ( Through XGN)
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L Uttarakhand Environment Protection & Pollution | PCBId: 16934 |
Control Board
( Inspection Report ) - Air,Water,Hazardous

1 l.!ﬂ!ﬁl_l')’- Details Mentha & Allied Product Ltd | ‘Outward No: 7332_.‘13!09-!2019 |
Lmail : Plot No.- 1 to 6,

narain_s@menthaallied.com Shree balajee Industrial area, -,

- Mahuakhera Gunj - 244713

yelephones: DIST : Udhamsingh Nagar, TAL : Kashipur, SIDC : Not In Any SIDC
9412251376

Inspection Id : 221579 ( On Application ) Ro Name: Kashipur R.O.

Type / Seale / Sector / Status :  RED / LARGE / Basic chemicals and electro chemicals and its derivatives including
_ manufacturing of acid / In Operation
Inspection Dt & Time : 29/12/2018 0:00 / Air , Water , Hazd Person Contacted : SATYA NARAIN

Env Audit Detail : Sch : N.A, Not Applicable ., Year : 2009 , On Dt : 09/04/2011

Commissioned Dt : 21/12/2014 Production Start Dt : 01/01/2015 Doon Valley Notification : No

Water Consumption in Kilo Lts Per Day___ Ind: 3.000__ Dom: 4000 Borewells: 2
Waste Water generation / Discharge (klpd) :  Ind: 1.000 Dom: E.OOO _ _T_l_llfwells:_O_ L

Consumer No.(Electric Meter): Source of Water Supply: Bore Went
Disposal Mode of Industrial / Domestic ; In House ETP / ReCycling

Whether Industry is a member of CETP ? No
Boilers=5 , DG Sets=1, Flue Gas =6, Process =0 » ETP Cap =0, Capacity of All = 7.5 HP

APCM Details : Dust Collector
FFuel Used @ Diesel, Wood

'lTSl)F_Nilmei Not Regd with any TSDF

Lab Charges Pending: NIL_ _ =" T _ Water Cesy Charges Pending . RG000 00T I
Last Env. Form V ; --- Water Cess Return : HW Monthly Return': 2019-02

Last 3 Legal Action :

Monthly Patrak Data :  Last Return : 201903 HAZD Waste Disposal : NO DATA

[ Elec(ricity Units Consumed in month Water Consumed in month | Effluent Discharged in month

| Proﬂ_x_clion - 135000, ETP - 0, APCM - 0 Meter Reading - 0, Kilo Litre - 300 Meter Reading - 0, Kilo Litre - 0

13/09/2019

e _ U5(ThroughXGN) ) I
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Uttarakhand Environment Protection & Pollution

Control Board

( [nspection Report ) - Air,Water,Hazardous

PCB Id: 16934 |

=

()m lnmc Up(l_dlml_lg_
¢ |- | Electric Company Name (Power Supply) UPCL
;) - | On North Dircction of the location of the Company GOVERMENT ROAD
p| -1 On West Direction of the location of the Company }{I\(I)]SAI})S?QII;\I}J%BSTATE
0| - | Air - Water - Hazd ACTs Applicability ? Air, Water, Haz
j.'!. - | On East Dircction of the location of the Company NAHAR
BALAII INDUSTRIAL
p|-| On South Dircction of the location of the Company ESTATE PLOT NO. 2 AND
PART OF PL
o -i)rzd_ucl-ion since (Datce) or Proposed 01/01/2015
#| - | Nos of Stacks ( Fluc Gas & Proccss ) 0,0
i|- -Rcc;/.chlzalblc Hazd Wastc Disposal to O/s State
h|-| Regd with T.S.D.F —-Not Regd with any TSDF
j |- | Name & Address of MAIN Re-Cycler BOC
| CETP Name Eﬁ]]ibl{():m India Limited
[ - BISITLI; Board Provided at the Entrance ? No.
[k - Rccvéler Registration Valid ?? No.
d|-| Is Industry ZERO DISCHARGE Catg (If Yes, HOW ?) No.
ni-{ Nosofl"low Meters - W.C/ W.W.G/ETP = 0,0,0
imj - W-W G Treatment thru Pri/ Sec / Tertiary / N.A ¢ Primary
General Observation
al- R.O File No -
a|-| Is the Industry in Operation ?? Yes
b|-| Industry Operating without CCA : Applied
c|-| Has Production exceeded (Iast 3 MTHs) than CCA-Qty | No.
a| | Any products-NOT in CCA, manufactured-Last 3 No.
- |MTHs
¢| - | Foul Odour/Fugitive Emission/Bye Pass in Premises 2?2 | No,
[} - | Industry Name CHANGED in recent times ?? No.
g|- | Has Regn with CETP or TSDF expired ?? No.
hj - | Seperate Encrgy Meter for A.P.C.M ? No.
h | - | Provision of any STAND-BY Pump ?? No.
AQr Related
al- l"lie'l':!'ypft:. confirmitive with CCA ? Yes
by - | Av, Fuel Consumption EXCEEDING CCA limits No.
¢ |- | APC Measures confirmitive with CCA conditions ?? Yes
di- ALL APCMs arc in opcration Yes
c|-| SMF availability Not Reqd
|- | Thick Smoke observe&_in Flue Gas/Processes 2?7 No.
8| - ph ol Scrubbing Mcdia Nuctral
h Ultimale Disposal of Scrubbing Media ETP
i |-| Nosol Samples: Stack & Ambicnt 0,0
Ilaz Waste Related
La] - taz waste Calg conlirmitive with CCA [ves
b|-| H.W generation exceeding CCA limits No. -
o Collection, IStorugc, Treatmnt, Disposal Fncllity ;_cs_ B
Adequate 27
d| - | Reusing or Recycling of Haz Waste by Industry ? No
[ 1 OEBOOk / XGN Manifests / Dmposwl Records TALLYING Fully )
i rl i Stock of Haz- Wasle (uf' plcnu%sthclhcl EXCESS ? YES
13/09/2019 2/5 ( Through XGN)
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X Uttarakhand Environment Protection & Pollution PCBId: 16934 |
Control Board

( Inspection Report ) - Air,Water,Hazardous

Recycler/ Actual user has yalid Authorization under
rules 6 or 9 of HOWR-2016?
Installed capacity of the plane based on machinery
h|- | installed (Capacity of Machine,No, of Bateh/Day,Annual| ycs

No.

oo
f

|| Capacity)
il Technical capability and equipment complying with the No
SOP/Guideline? '
. Is unit complying the conditions givesin No
17| SOP/Guidelines? ' :
' k|- | Facility is adequate for the applied process No.
' | |-| Passbook is maintained? ' No.

Details of PLY, if applicable -
Details of safety spects provieded by the facility. -
Sl Seprate stornge area for Haz. Waste for the utilization
i or generation from the process is provided?

p|-| Quantity of Hazardous waste procured as per CCA? Yes
Water Parameter

:‘
=
E

b al- W_C per Day (Last 3 Months Average) - KLPD 03
i b |- | Source of Water Supply Bore Well
c|- WWG is EXCEEDING the CCA Limits No.
d|-| W.W Di_SpusaI as per the Consent Conditions ? Yes
¢ | Was the ETP in operation ? Yes
I : Treatment System ADEQUATE to handle cxisting effluent | Adequate
. ¢ |- | Did u observe ANY Discharge 7?7 No.
h|-| Nos of Samples colleeted ) 0

Remarks :

- Site_Observations during Inspection, PCB-ID: ( 16934 )

13/09/2019 3/5 ( Through XGN) [N
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Xl Uttarakhand Environment Protection & Pollution [ PCBId: 16934 |
Control Board

( Inspection Report ) - Air,Water,Hazardous

Inspection of M/S Mentha & Allied Product Ltd, Category: RED / LARGE ,Plot No.- 1 to 6, shree balajee
industrial arca - Mahuakhera Gunj, Kashipur, Distt. - Udhamsingh Nagar was done on dated 22/12/2018. Unit is
manufacturing MENTHOL,TERPINEOL,ANETHOL ETC.through
DISTILLATION,FILTERATION,MIXINING etc processes using mentha oil,alphapine,basil.etc. as raw material
for the production. Water is used for domestic & industrial purposes. Domestic effluent is disposed through soak
pit & industrial effluent is treated through E.T.P. At the time of inspection E.T.P. was found in running
condition.Unit has two DG sets having cap.320KVA & 62.5kva with acoustic enclosure and proper stack. The
unit have 800kg.Cap 01 boiler attached to wet scrubber & unit has two TFH having capacity of 15Lakh k.Cal/Hr,
10Lakh k.Cal./Hr.30meter stack is attached as A.P.C.S. Hazardous waste is stored in drum in separate yard of the
unit. Third party water analyses report is uploaded by the unit & report is prescribed norms. Hazardous waste is
disposed through TSDF. The net assets value of unit is Rs.20.00Cr.CCA& Hazardous fee Rs.60000 for the year
2019 by the unit has been made from demand draft 201308 on dated 22.03.2018.CCA & Hazardous fee is
complete up to 31/03/2019.The last CCA renewal is valid up to 31/03/18.Unit is complying according to previous
CCA renewal, hence recommended for conditional grant of CCA renewal up to 31-03-2019. [320]-01/04/2019

¢ pnitis in under non complying units-of CPCB, submitted to Hon~ble High court. [306]-08/04/2019
~ RO Query to Staff: unit under negative list, so pl comment on inspection in ref of hon;ble court direcion.
[307]-30/04/2019~unit~s SCN is issued on dated 26.06.2019.Reinspection of the unit IS on dated
27.08.2019.Sample report is found within board norm.revokation sent to HO on 11.09.2019.hence
recommendated of grand upto31.03.2019. [320]-12/09/2019~fee is anphﬂmw
CCA of unit may be granted upto 31.03.2020. [320]-13/09/2019,
~ RO Comments/Reply :as per report cca renewal is recomended for grant upto 31 march 2019 / I recommend
:‘May be GRANTED (After making necessary verification; I agree with inspecting officer; hence issuance /
renewal of Authorization to the Industry is recommended as per the provisions of Rule 6(2) of the Hazardous and
Other Wastes (Management & Transboundary Movement) Rules 2016.) ~ Inspecting Officer Satisfied that the
applicant possesses appropriate facilities for collection/storage/packaging/transportation/tr-13/09/2019

W.C Notings: 90kipm[320-AEE]~90klpm{320-AEE]~90klpm.[320-AEE]~

Speceific Instruetions given t()'lndusl'ry at the time of visit , for Pt to Pt Compliance

Compliance Observed in this Inspections.

<

13/09/2019 4/5 (‘Through XGN ) O E




I-Jwt_t;rakhand Environment Protection & Pollution

Control Board

( Inspection Report ) - Air,Water,Hazardous

[ pCBId: 16934 |

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (16934)

A Sample Details

B Process Stacks

C Flue gases Stacks

| S [Stacic attached to Mis ~ Remark L ARSI AP CVI [ ~ [0 Consp-Unit_ | :SME_
L1 | Boiler+T.F.1 30 SOOKGS 10LACS KILO KELLOR DUS Wood 12.2QTL/HOUR NO
| 2 |BoilertT.FH 30 10LACS KILO KELLOR DUS Not Used/N.A NO
I3 1 Boiler+T.F.H 30 10LACS KILO KELLOR DUS Wood 2QTL/HOUR NO
4 BOIILI FTL l[ 30 S8LACS KILO KELLOR DUS Wood 1.7 QTL/HOUR NO
5 | BoilertT.E.A1 30 6LACS KILLOR KELLORY DUS Not Used/N.A 1.5QTL/HOUR NO
6 |D.G.Scts 30 750 KVA N.A Diesel 250 LRT/HOUR NO
) l)cl‘uls about Hazardous Waste Management :
Sy | ) Source of Hazardous Waste Catg Qty/Year - HW Disposal Management
€--/ I | Organic Residues - 1-14 0.000-M.T|CYC
¢ Pr od ucts :
‘ Sr = N Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
BASIL 200.000 200.000 - TON 0.000[PROJECTED
?. MENTHOL 300.000 300.000 - TON 0.000 |PROJECTED
3 IMENTIHOL, TERPINEOL,ANETHOL ETC 0.000 0.000 - TON 0.000|TO BE DELITED
4 |ORANGE OIL 500.000 500.000 - TON 0.000 PROJECTED
5 [PINE 400.000 400.000 - TON 0.000|PROJECTED
| 6 |PIPERITA 150.000 150.000 - TON 0.000 [PROJECTED
i 7 ISPEARMINT 50.000 50.000 - TON 0.000PROJECTED
i F Raw mafterial :
Sy jFEe Raw Material Name Capacity - Unit / Month

I lmentha oil, alphapine,basil , orange ete

658.330 - TON
G Water Consumption & Generation Break up
Sr | Water Code (Qty in kipd - Kilo Ltr per Day)| WC:7.000 | WWG :3.000 |  Water Source Remark
I | Boiler Feed 1.000 0.250 Borewell
2| Manufacturing Processcs 3.000 0.500 Borewell
l Others ... 1.000 0.500 Borewell
| 4 | Wash Waler 2.000 0.500 Borewecll

(\/ Solid Waste

Inspection Team :

Naresh Goswami,AEE - Mr Yogesh Singh Rawat

I'hereby, that all the PDE, Data mentioned above , fees paid has been checked & certified.

Signature By(Naresh Goswami,AEE )

13/09/2019

5/5 ( Through XGN)
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| Uttarakhand Environment Protection & Pollution

Control Board
( Inspection Report ) - Air,Water,Hazardous

PCB Id: 16934

Industry Details Mentha & Allied Product Ltd | Outward No: 7919-07/09/2020

Fmail : Plot No.- 1 to 6,

narain_s@menthaallied.com Shree balajee Industrial area, -,

Mahuakhera Gunj - 244713

DIST : Udhamsingh Nagar, TAL : Kashipur, SIDC : Not In Any SIDC

Telephone :

9412251376
Inspection Id : 245514 ( On Application ) Ro Name : Kashipur R.O.

Type / Seale / Scetor / Status 1 RED / LARGE / Basic chemicals and electro chemicals and its derivatives including
o manufacturing of acid / In Operation

Tuspection Dt & Time : 28/08/2020 0:00 / Water Person Contacted : SATYA NARAIN

Env Audit Detail : Sch : N.A , Not Applicable ., Year : 2009, On Dt : 09/04/2011

.Commissioned De: 21/12/2014 Production Start Dt : 01/01/2015

Doon Valley Notification : No

Water Consumption in Kilo Lts Per Day Ind: 3.000 Dom: 4000 Borewells: 2
Waste Wator g_c;;r;ti)n- / T)i;clTa;g;(El})_di_: ~Ind: 1.000 Dom: 2.000 Tubewells: 0
('.'nn_s:u—mer\I(I(Ele_ct—ric_l\-/l_et_eS: _________ Source ;f:Vater Supply: Bore Well

Disposal Mode of Industrial | Domestic - — _ _ — n House ETP /ReCyeling _ _____——————~—~ "~
Discharge Pt/ Final Receiving Body (Ultimate):  In house ETF and STP / Land For gardening

Status ofwa@r_u;]s_en-; Under tTle_V\TatFer_AEt,-I 974: _A_—Wii?é 9_96—2—3 IZOE/ZEH__? Ez;_stzngegdégj@g;@/§7@&()__[Pi{§]_

Lffluent Treatement plant (ETP) : Units, if provided and status :
No Data

.Whelhcr Industry is a member of CETP ? No
Boilers—5 » DG Sets=1, Flue Gas =6, Process =0 , ETP Cap =0, Capacity of All =7.5 HP
APCM Details : Dust Collector

Fuel Used : Diesel,Wood

Slacllg /\_l_lacped to : Boiler+T.F.H,D.G. Sets

TSDF Name:  Not Regd with any TSDF

HW Monthly Return :  2020-05

Monthly Patrak Data : Last Return : 202005 HAZD Waste Disposal : 0.000 (0 Trucks)

‘ Klectricity Units Consumed in month

Water Consumed in month Effluent Discharged in month
| Production - 125000, ETP - 165, APCM - 0

Mecter Reading - 952530, Kilo Litre - 42 Mecter Reading - 0, Kilo Litre - 10

07/09/2020
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Uttarakhand Environment Protection & Pollution

Control Board

( Inspection Report ) - Air,Water,Hazardous

[ pCB1d: 16934 |

| Air - Water - Hazd ACTs Applicability ?

Air, Water, Haz

o - | Production since (Date) or Proposed 01/01/2015
P i On East Dircction of the location of the Company NAHAR
BALAIJI INDUSTRIAL
p |- On South Direction of the location of the Company ESTATE PLOT NO. 2 AND
1 - PART OF PL
c|- | Blectric Company Name (Power Supply) UPCL
pl- ‘_(_)_1.1-_1\1011h Dircction of the location of the Company GOVERMENT ROAD
P On.\./\(cs_tlii‘rcction of the location of the Company ﬁ\]O]?I})S"]?QIIﬁI:JgSTATE
d|-| Is ndustry ZERO DISCHARGE Catg (If Yes, HOW ?) No.
[m| - WT\_N.d-'I‘l'catl11c11t thru Pri/ Sec / Tertiary / N.A : Secondary
:n -| Nos of Flow-Meters - W.C /W.W.G/ETP= 0,0,0
{General Observation
a- - | Is the Industry in Operation ?? Yes
#|-| R.O File No ) -rok
b|- | Industry .(.)[:e_ert;ting without CCA S Applied
¢ 11as Production exceeded (last 3 MTHS) than CCA-Qty | No.
dal- Any products-NOT in CCA, manufactured-Last 3 No.
) MTIs
¢! - | Fouyl Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
I 18 Industry Name CHANGED in recent times ?? No.
&, - | Has Regn with CETP or TSDF expired ?? No.
h| - | Scperatc Encrgy Meter for AP.CM? No.
h|-| Provision of any STAND-BY Pump ?? Yes
Witer Parameter
fat- W.C per Day (Last 3 Months Avcrage) - KLPD 7.000
b|-| Source of Walcr Supply Bore Well
¢|-| WW.Gis EXCEEDING the CCA Limits No.
id|-| W.W Disposal as per the Consent Conditions ? Yes
¢|-| Was the ETP in operation ? Yes
I'| - [ Treatment System ADEQUATE to handle existing effluent | Adequate
8= l)ﬂ u observe ANY Discharge ?? No.
b -] Nos of Samples collected 0

Remarks ;@

Site_Observations during Inspection, PCB-ID: (16934)

07/09/2020
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Uttarakhand Environment Protection & Pollution [ PCBIa: 16934 |
Control Board

( Inspection Report ) - Air,Water,Hazardous

In the reference of CCA Renewal three years (Year 2019-20 to 2021-22) industry has been inspected on
28.08.2022. During the inspection unit was found in operation. Unit is situated at Plot No.- 1 to 6, Shree Balajee
Industrial Area - Mahuakhera Gunj, Kashipur, Dist.- Udam Singh Nagar (Uttarakhand). Manufacture of Menthol,
Orange Oil, Pine, Piperita, etc. by the process of Distillation, Fillter, Mixing/Belnding and Packing process only.
Industry got the CCA of red category till 31-03-2019. Water is used for industrial & domestic purpose. Industrial
cffluent is generating which dispose through ETP. Treated water sample of unit analyzed by Approved Lab,
report as per norms. Domestic effluent is disposed through Septic Tank/Soackpit. 750.0 KVA capacity D. G. set
is to establish in the unit with acoustic enclosures & stack. The upit have 800.0 Kg. capacity 01 boiler & unit has
two TI'H having capacity of 15 Lacs K.Cal./Hr, 10 Lacs K.Cal./Hr. attached to dust collector & 30 meter stack is

R ——

Jattached as APCS. Hazardous waste is stored in drum in separate yard of the unit. Hazardous waste is disposed -
through TSDT, The net assets value of the unit is Rs 8.15 Crore, as per balance sheet of year 2018-19. The unit
has deposited Rs 180000/= as, CCA renewal fee for three years. CCA fee is complete up to 31/03/2022. As per
above site observation CCA renewal for three years (Year 2019-20 to 2021-22) may be grant with following
specific conditions: - 1. Unit should be compliance the all conditions which is the mentioned in the
Linvironmental Protection Act (EPA)-1986. [203]-02/09/2020
~ RO Comments/Reply :;recommended for CCA upto 31.-3.2022,as per inspection report. / I recommend :May be

f;J.GR ANTED (After making necessary verification; I agree with inspecting officer; hence issuance / renewal of

+~ Authorization to the Industry is recommended as per the provisions of Rule 6(2) of the Hazardous and Other

I Wastes (Management & Transboundary Movement) Rules 2016.) ~ Inspecting Officer Satisfied that the

| applicant possesses appropriate facilities for collection/storage/packaging/transportation/treatment/pr-07/09/2020

W.C Notings:

Specific Instructions given to Industry at the time of visit . for Pt to Pt Compliance

Compliance Observed in this Inspections.

07/09/2020 3/4 ( Through XGN )
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Uttarakhand Environment Protection & Pollution
Control Board

(Inspection Report ) - Air,Water,Hazardous

[ PCBId: 16934 |

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (16934)

A Sample Details
B Process Stacks
c Flue gases Stacks
Sr |Stack attached to Mis ! Remark T TAPCM. L Rl e [ G onspeUmit g TSME|
I [ BoilertT.F.H 30 8{}(}]((}5: IUL.A(,S: KILO KL‘LLOR DUS Wood 12.2QTL/HOUR NO
2 | Boiler+T.FLH 30 10LACS KILO KELLOR DUS Not Used/N.A NO
3 Il BoilertT.E.H 30 10LACS KILO KELLOR DUS Wood 2QTL/HOUR NO
4 | Boller+T_I.H 30 8LACS KILO KELLOR DUS Wood 1.7 QTL/HOUR NO
| 5 | Boiler+T,F.H 30 6LACS KILLOR KELLORY DUS Not Used/N.A 1.5QTL/HOUR NO
i 6 |D.G. Sets 30 750 KVA N.A Dicscl 250 LRT/HOUR NO
D Details about Hazardous Waste Management :
' §|_'_ ______ Source of Hazardous Waste Catg Qty/Year * HW Disposal Management
I | Organic Residues I-1.4 0.000-M.T[CYC
(_/ l’l ()d ucls
Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
: 1 200.000 200.000 - TON 0.000|PROJECTED
| 2 5 300.000 300.000 - TON 0.000 |[PROJECTED
| 3. M[‘,N l HOL, TERPINEOL ANETHOL ETC 0.000 0.000 - TON 0.000|TO BE DELITED
-4 JIORANGE OIL 500.000 500.000 - TON 0.000 |PROJECTED
5P INl 400.000 400.000 - TON 0.000|PROJECTED
¢ l’lP[ Im;\_ ~ 150.000 150.000 - TON 0.000|PROJECTED
|7 gl‘l SARMINT 50.000 50.000 - TON 0.000 [PROJECTED
F Raw material :
{Sr = A Raw Material Name Capacity - Unit / Month
1| _Imentha oil, alphapine,basil , orange cte 658.330 - TON
G Waler Consumption & Generation Break up
|r Sl ther Code (Qty in klpd - Kilo Ltr per Day){ WC:7.000 | WWG: 3.000 Water Source Remark
i I IBoﬂcn Feed 1.000 0.250 Borewell
(2 !(oolm;, Walc1 o ) 3.000 0.500 Borewell
l 3 | Domestic l’ul‘posc 3.000 0.500 Borewell
‘ {l» dnuﬁmluung Processcs 3.000 0.500 Borewell
s Others .. 1.000 0.500 Borcwell
| 6 | Wash Watqn_ el 2.000 0.500 Borewell

(_/ Solid Waste

Inspection Team :

i hiereby, that all the PDF, Data mentioned

Dr. Ajcet Singh,ASO

above , fees paid has been checked & certified.

Signature By(Dr. Ajeet Singh,ASO)

07/09/2020
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Uttarakhand Pollution Control Beard
“Gauri Devi Prayavaran Bhawan”’

46B, '1.T. Park, Sahastradhara Road, Dehra Dun
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UKPCB/HO/Con/M-193/2020/ Q 37— Date: D,L|» q Dode
' REGD. POST
To,
M/s Mentha & Allied Product Ltd.,
Plot No : 1 to 6,
Shree Balajee Industrial Area,
Mahuwakheraganj, Tehsil-Kashipur,
Distt-U.S.Nagar.

Consolidated Consent to Operate and Authorization hercinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous

o Nt and Other Waste (Management and Transboundary Movement) Rules, 2016” notified under
‘(._/ “Environment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air
Act and Hazardous & Other Wastes Rules, 2016 respectively).
PCBID - 16934 Inward ID - 255029
CCA (Renewal)
Consent No. 40635/ Date : 23.11.2018

CCA is hereby granted to M/s Mentha & Allied Product Ltd located at Plot No : 1 to 6, Shree
Bala]ee Industrial Area, Mahuwakheraganj, Tehsil-Kashipur, Distt-U.S.Nagar subject to the
provisions of the Water Act, Air Act and Hazardous & Other Wastes Rules, 2016 and the orders
that may be made further and subject to following terms and conditions :-

1. This CCA is granted for a period up to 31.03.2022and valid for manilfacturing of following
products with Capital Investment / Net Assets Values ¥ 22.00Crs -
S. Last CCA Present CCA (Renewal)
No. Product Quantity Product Quantity
G (Per Month) (Per Month)
N~ 1| Basil L. 3 200Ton  |Basii - | 200Ton
2 | Menthol 300Ton Menthol ~ 300Ton
(_/' 3 | Orange Oil 500Ton Orange Oil 500Ton
4 Pine 400Ton Pine 400Ton
5 Piperita 150Ton Piperita 150Ton
6 Spearmint 50Ton Spearmint 50Ton

2. Specific Conditions under Water Act:-
(i) The daily quantity of effluent discharge (KLD):-

LastCCA ' Present CCA (Renewal)
Trade Effluent | 1 i I
Sewage 2 | 2 N
K (ii) Trade Effluent Treatment and Disposal: The applicant shall operate Effluent

Treatment Plant consisting of primary, secondary and tertiary treatment as is reqmred :
with reference to influent quantity and quality.




ek

In case of stoppage of functioning of ETP, vroduciion has to be stopped immediately and
this Board has to be intimated by fm@hone/email with a report in this regard to be
dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extent. Quality of the treated effluent
shall meet to the following general and specific standards as prescribed under
Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time:-

1 | pH . Between 5.5t09.0
2 | Suspended solids Not to exceed 100mg/1
3 | BOD (3 days 27°C) Not to exceed 30 mg/l
4 | COD Not to exceed 250 mg/
5 | Oil & Grease * Not to exceed 10 mg/I

(iv) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic Tank
as is required with reference to influent quantity and quality.

3. Conditions under Air Act:- _
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of ‘control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :
S. | Stack attached | Stack | Type of Fuel Emission Emission
No with height Fuel Quantity Control standards
My Equipment not to
exceed
1 DG Set 30 Diesel 250Ltr./Hr Dust -
(750KVA) x Collector
1Nos
2 | Boiler+Thermic 30 - 1.7Ltr/Hr Dust PM-
"1 Fluid Heater " U777 TColledtor | 600ing/NM?
(08Lacs Kilo
’ Kellor) x 1Nos.

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has 10 be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

(i1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic

enclosure as is required for meeting the ambient noise standards for night and day time as

i ; prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
(’/ - are as-follows :- '

Standards | Industrial Area |Commercial Area | Residential Area | _Silence Zone

for Noise | Day | Night Day Night Day Night | Day | Night
level in | time time time | time | time time time time
db(A) Leq | 75 70 65 55 55 45 50 40

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous & Other Wastes Rules-2016:-s
(i) Number of authorization and date of issue : i
(i1).. The Factory Manager of M/s Mentha & Allied Product Ltd, Distt-U.S. Nagar is hereby
granted an authorization to operate a facility for collection and storage of Hazardous wastes.
. : : (iii).The authorization is gran}ied to operate a facility for generation, collection and storage of
hazatdous wastes within factory premises for following category of wastes :-




— P —
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UKPCB
S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-I & authorization is being issued
____Schedule-IT) (MTA)

‘Schedule I-14

(iv) The authorization shall be in force for a period from ...... Nil......

(v) The authorization is subject to the conditions stated below and the such conditions as may
be specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization:- ,

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(it) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) Tt is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MOoEF or CPCB/SPCB from time to time.

This CCA is valid for distillation, filteration and mixining processes only.

Compulsory documents to be submitted by the Industry/Unit:-

() Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
& Other Wastes Rules, 2016 and Third Party Audit Report.

(i) Environment Statement in Form-V of Environment (Protectior) Rules, 1986.

(iif) Quarterly compliance report of the CCA, photograph of ETP/APCs/'Waste Storage

°  Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this

CCA.

. Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
Rules & Other Wastes Rules, 2016 will results in legal action under thé aforesaid Acts .
and Rules.

v

Member Secpétary |

Copy to: - Regional Officer, Uttarakhand Pollution Control Board, Kashipﬁr for information

and compliance of the same.

/

Chief Environment Officer

r
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Annexure
Specific Conditions:

. The applicant shall provide ISI mark water meter to each water supply source and shall regularly submit

returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.
The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee
submitted by the applicant could be verified.

. The applicant shall provide ports in the chimney/stack -and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

. The industry shall ensure interlocking of air pollution control devices and production processes.
. A solid waste generated from the industry has to be disposed in manner so that contamination of surface water

bodies/ground water/soil etc. does not take place.

. The industry shall take adequate measures to control of noise from its own source so as to comply with the

standards as may be applicable.

. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the

Central Pollution Control Board.

. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any

violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made thereunder.

. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent

authority.

10. Unit shall ensure manifest system in Form-10 of Hazardous & Other Waste Rules, 2016 while disposing

hazardous waste.

11. Hazardous waste should not be stored beyond a period of 90 days.
12.The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and

disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

13.The Unit shall strictly comply w1th ‘the provnsxons of Water Alr & E(P) Acts and Rules/Notifications made

thereunder. b N3

General Conditions:-

. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three-

month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

. The applicant shall however, not without the prior consent of the Board bring into use any new or altered-

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicaﬁt

shall provide discharge measvrement equipment at final disposal point.

. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

. The applicant shall maintain good house keeping. All vaives/pipes/sewer/drains etc. must be leak-proof.
. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Contraol

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures,

- The |ndustry shall provide “Inspection Book” at the time of inspection to the Board’s officials.
. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack |
only.




10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensatlon also in such cases as decided by
the Competent Authority. hd

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
emission point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15.1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

. 17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals

being used in the plant as well as air emission and waste generated within premises is dlsplayed on Display
Board of size 6x4 feet out side the main factory gate within premises.

18. 1t is duty. of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardons waste in Form-3 and shall submit annual retum in Form-4 on
or before the 30™ day of June following to the financial year to which that return relates.

20. In no case any hazardous waste shall be disposed off on land in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facﬂlty, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous® shall
be displayed at appropriate positior both in Hindi and English.

24.The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if reqmred shall be sold only to Registered Recyclers/Re-
processors.

25.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous & Other Wastes
Rules, 2016 shall be submitted to the Board.

Chief Environment Officer
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! CONSENT SEEKING FORM

(To be submitted In triplicate)
Application for consent for discharge/continuation of discharge under sectlon 25/26 of the Water
{Prevention and Control of Pollution)Act ,1974 Act
(See RULE 3)
Date- 24/03/2022

From, !

MENTHA AND ALLIED PRODUCTS PRIVATE LIMITED; Plot No. 1 to 6 , Shree Balaj! Industrial Estate , Mahuakheraganj, Kashipur, Udham Singh Nagar
Udham Singh Nagar

City:MAHUAKHERAGAN]

Block:Kashipur

District:Udham Singh Nagar

To,

The Member Secretary,

Uttarakhand Pollution Control Board,

Dehradun.

Sir,

I/We apply for CONSENT under sectlon 25/26 fo the Water (Preventlon and Control of Pollution) Act, 1974 (Act no VI of 1974) to Brlng into use any* new or
altered outlet for the discharge of sewage/trade effluent* to begin to make new discharge of sewage/trade effluent or *Continue to make discharge of sewage/trade

effluent from land/premises owned by (1) Arvind Kumar Nanda for a perlod upto (2). years
1. Disposal of Liquid/Solid Waste:-

(a). Sewage/Sullage vla drains/outfall sewers/treatment works.

(b). Trade effluent via drains/outfalls sewers/treatment works

L Surrounding of Site ] Distance (in meters) ] Description j

2. The annexure, appendices other particulars and plans in triplicate are attached herewlth.

3. I/We further declare that the information furnished In the Annexure, appendices and plans Is correct to the best of my/our knowledge.

4. 1/We hereby submit that in case of change elther of the point or the quantity of discharge or its quality, a fresh application for CONSENT
shall be made and until such CONSEN”Igis granted no change shall be made.

5. 1/We hereby agree to submit to the Board and application for renewal of consent one month in advance of the date of explry of the
consented perlod for outlet/discharge, If to be continued thereafter. ’ ; :

6. I/We undertake to furnish other Informatlon within one month of its being called by the Board.

Accompaniments:-

1. List of Hazardous waste generated along with Form 4 & Form 3 of Hazardous Waste Rules Form -10 (Attached)

. Stack/Amblent Alr Quallty Monitoring Report(in case of Renewal) from notified laboratorles (if applicable).  (Attached)

. Form V (Environment Rules Under EP Rules)  (Attached)

. Latest Audited Balance Sheet of the uni indicating flxed assets,current assets and current Habllltles of the unit(prescribed format) (Attached)
. Third Party Labroratory Report (Emisslon/Hazardous/Emisston (Attached)

. Copy of CTE/CCA issued & lts Compliance Status (Attached)

e SR - T <, B -SSR XY

. Polntwlse compliance of CCA condttlons (In case of Renewal Expanslon) and CTE In case of CCA-Fresh (Attached)

Yours falthfully,

.+ . Signatuce,
Name of Applicant:- Arvind Kumar Nanga
Address.of applicant:- Diamond Road

*Note:- Strike out entries not relevant,

ANNEXURE TO FORM



While filling mimﬂmmapmmmmmmmpmmmwmmmmmm .
Raw Material Name Material Trade Name Qty Principle Use
ALPHA PINENE 600Metric Tonnes/Year IN PINE PRODUCT
TURPENTINE OIL 1800Metric Tonnes/Year IN PINE PRODUCT"
DERTOL 600Metric Tonnes/Y ear IN PINE PRODUCT ..
BETA CARYOPHYLLENE 600Metric Tonnes/Year IN PINE PRODUCT
Fuel Details:-
Tuel Consumption
B. Give the list Products and By Product Details
Product Name Quantity
BASIL OIL OMetric Tonnes/Day
MENTHOL OMetric Tonnes/Day
ORANGE OIL 500Metric Tonnes/Month
PINE 400Metric Tonnes/Month
PIPERITA OMetric Tonnes/Month
SPEARMINT OIL OMetrie Tonnes/Month
ByProduct Name Licence Qty Installed Qty
ALPHA PINENE Metric Tonnes/Year 600Metric Tonnes/Year
TURPENTINE OIL Metrlc Tonnes/Year 1200Metric Tonnes/Year
DERTOL Metric Tonnes/Year G00Metric Tonnes/Year
BETA CARYOHYLLENE Metric Tonnes/Year G00Metric Tonnes/Year
C. Give the list of possible Inter-mediate Peoducts:
Name of Product Quantity per month
0 0
0 0
0 0
0 0
0 0
0 0
12. State dally quantity of water utilized :
Source Co ption Quantity
Duuiestic 1.0
Industrial 1.0
13. A) State the hourly max{mum and daily quantity of effluents arising from land/premises for which the application is made:
Generation Waste Water Generation Quantity
Dormestic 1.0
(B) State how measurement of rate and quantity are carried out:
14, State whether storm water dralns are kept separate from Industrial / Domestic Effluents? Yes
15. (a)Is domestlc effluent allowed to get mixed In industrlal effluents? Yes
(b)If yes, state ratio Domestic
16. (a)Describe 1f any freatment Industrial or domestic effluent or one for combined effluent Yes
1s made.
If yes, state the process of treatment in brief
(b)Is the guantlly of effluent emanating elther without or after treatment approved by the Yes
authority
(c)If approved, furnlsh the authority (Two certifled copies to be sent)
{d)If any effluent from any shop/ shups toxic? If so volume of this effluent
17. Is there any provislon for disposal ?
I Name Status (Already made) Status (proposed to) I
18. State the area of land used for .
(a)Above in Hectares
19. Glve the quantltative disposal of effluent in llters provlded for the places mentloned below
Name o Mode Mixed
20.

>

New Outlet

NOTE- Any applicant knowingly glJving Incorrect information or suppressing any information pertalning thereto shall be liable to be punished under the Act.

Is there any provision for equalizing or made holding lagoons of tanks




p s

o P }
0 f
Name Mode -
Damestic 1.0
21. Is sufficient land available / can be made available? In case pumping effluent: on lands ~ Yes

have to constdered.

22. (a)Glve detalls of composition of Domestlc / Industrial / Combined effluent in respect of the Following

I Name of Effluent Effluent before treatment Effluent after treatment

Note:-
1) Furnish a copy of the analysis report of representative samples carrled out by a competent laboratory

2) Meth;)ds of determlnation as approved by the Board will be followed for determInation of above mentioned parameters.

(b)Is the effluent toxic Yes

(c)State if the Industrial effluent is having Unpleasant Smell

(d)Is there any hidden change of temperature exceeding 10*c at any time Yes
23. {a) Are facilities available with the applicant for carrying out the following test of the waste waters

[Name o Existing Proposed

(b)If yes, give detalls of equipments
24. Has the land/premises, etc., for which the application {s made open? Yes

Highly polluting materlal :

Toxlc Organlc Inorganic Microbilogical : Cooling Tank
25, State details for solld waste :

l Type of Solid Waste Composition Quantity Method of Collection Method of Disposal

26. Total Investment of Plant/in the factory and the year of investment:- Investment :

Year of Investment : 1925
Accompaniments
Flow sheet of effluents.

Name and Address of the applicant on behalf of : Arvind
Kumar Nanda ,Diamond Road o] ]

Name and Address of the Firm on béhalf of which
application is made : Arvind Kumar Nanda ,Diamond Road

Transaction Id Payment Date Transaction Status Ammount
724875471 24/03/2022 Successful 180000.0

Explanatory Notes for filing in form and the Annexure

The notes are given only for those items for which explanations Is considered desirable. Other items are self explanatory.

Form-

1. Here mention the name of the owner of (ho land/premises In case it belongs to other than the applicant industry or factory. If the land/premises belongs to the
factory Industry, say self. :

2. Here mention the date up to which the consent is sought for,

3. Here mentlon the local name of the river/stream as may be applicable.

Annexure to form-

‘Outlet’ means the arrangement for discharge of the effluent for which consent is sought for.
'Discharge’ means the effluent going out of the outlet,
‘Existing’ means that whelh is operation at the wue of applylng for consent.

‘New' means that which wlll be brought Into operation In future,

‘Altered' means that which has been modified due to change in quantity and/or quality of discharge arrangement and/or point of discharge etc.
Item 1 : Here glve the name of the person whio Is authorised by the Institution/industry/ factory/local body etc. to transact their legal busjness.
Item 2 : Here give the registered name of the Industry/ Factory/etc. under which the business is carrled out,

Item 5 : Here state the concerned Instltution such as Bureau of Public Enterprises under whose admintstrative control the Factory/Industry etc;, Is set up.

Item 6 : Applicable to only those areas whicti wo prohibited aeras, such as the Ordinance Factorles, Mint, etc,

Item 13(b) : State method of measurement of hourly/daily maximum quantity of effluent .c. by flow meters, ventury meters, v notch sump measurement estlmated

etc.

Item 15(a) : If the effluent Is treated, give separately the method of treatment and flow diagram of the treatment process.
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T.cem 16(b) : Here mention 'yes' is any other authority such as local body or Government Department as already approved the discharge of ef{ml e[lhcr wIt or

o

without treatment, at the time of establishment of the factory/industry.
Item 19 : Here glve the quantity of effluent of different types such as domestic industrial mixed etc. proposed to be or is let Into the stréam/river, lands, sea, etc., as
may be applicable. /
Item 22(a) : Analysis to be furnished shall be covered as many Parameters as are expected to be found, in the effluent. If some of the parameters are not expected
to be found say not applicable. If some parameters other than those listed under the items are expected,the same be mentioned at the end The analy51s shall be
separately furnished for domestlc/Industrial and combined effluents. |
Item 22(b) : Here toxicity meant that which Is established by bio-assa studies on fish, as per procedure glven in the standard methods )
Item 24 : This Item is meant to cover highly polluting substances which do not ordinarlly find way in the effluents, but are required to be handled in the premises
and which may, by accldent, joln the effluent in large quantitles,

Common General Information required for consent to operate under Water Pollution (Prevention & Control) Act, 1974 and Air Water Pollution

(Prevention & Control)Act, 1981.

1. (a) Full name of the applicant with address ¢ Arvind Kumar Nanda ,Diamond Road
(Tel. Ne.) 0595-2350855
(b) Is the firm registered? : YES
(c) If yes, give the number & date of registratlon and authority with whom : UDYAM-UP63-0002417,2021:02:01
registered.

(d) Full Address of the registered uliice

(e) Names, designation and full address of persons like Partners, Managing :  Name :Subhash Chandra Nanda

Dlrector/Mun'lLur etc. Designation : Managing Director
Address : VIP Colony, I(nlht Khas Bagh, Ctvil Lines,
Rampur
Period of Tenures: 01/04/2021 (o 31.03. ?0?5
Telephone : 9837034855

(f) Under which category does the industry fall: Large/Medium/Small Scale. : large . >
2. Full name of the Land/Premlses/Insti(ule/Factory/Industry/Local body with ¢ MENTHA AND ALLIED PRODUCTS PRIV‘ATE
address LIMITED T :

Address:Plot No. 1 to 6, Shree Bala ajl Industrial Estate ,
Mahuakheraganj, Kash{pur Udham Singh Nagar Udham
Singh Nagar

Tel. No.:05947-298008

E-mail :rajendra_s@menthaallied.com

3. Glve revenue /City Survey No. of the land/premises for which the applicationis :  District:Udham Sll;fh Nagar

made: Town/Village: MAHUAKHERAGAN] .
City Survey no./Revenue Survey no, PLOT NO.1 TO 6
Khata No.:276, 393
Area in Hoctares:

4. Stale month and year in which (i ;Plunt was actually put into commisslons or is July,2016
proposed to be put Into commlssion:

5. State the Civil/Military /Defence/industrial Estate etc. under whose administrative :  Civil
Jurlsdiction the occuplers/industrial plant Is situated:

District:Udham Singh Nagar
Corporation:

Village Panchayat
Contonment:

Defence Deptt:

State Govt:

Prohibited areas:

Others:

6. () State whether plant site has been declared as prohibited area: ¢ NO

(b) If yes, state the name of the Authority and furnish a certlfied copy of the order :
under which the area has been declared as prohibited area
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 401 OF 2022

IN THE MATTER OF:

Anand Swaroop Rastogi ... Applicant
Versus

Uttarakhand Environment Protection

and Pollution Control Board & Another ... Respondents

VAKALATNAMA

| / We undersigned / (Mentha & Allied Products Private Limited) Respondent
No. 2 in the above matter do hereby appoint, engage and retain Mr. Ajay
Aggarwal, Advocate, Mr. Siddharth Banthia, Advocate to act and appear for
me / us in the above matter and on my / our behalf to conduct, plead and
prosecute all proceedings that may be taken in respect of the above matter
and to file and obtain documents and to deposit and receive money on my /
our behalf and to take all other necessary steps and execute instructions on
my / our behalf in the above matter.

| / We hereby agree to ratify all acts done by the aforesaid Advocates in
above matter pursuance of this authority, as if done under my / our authority
and as per my / our instructions and at my / our instance from initiation until
conclusion thereof.

Dated this  21STday of October, 2022 at New Delhi
v For and on behalf of:

D \ae] % Es
For Mentha & Allieo&rocﬁjgsNipv 'l‘l_tE/No%z?
( noaksn AQIRCRE, ke = )

Mentha & Allied Product¥BrNEReeimited

. Works 2: Plot No. 1 t0 6,
w ML Shri Balaji Industrial Estate,
s, Mahuakhera Ganj, Kashipur-244713,
y\\'7” M W Uttarakhand
d‘? ADVOCATES FOR RESPONDENT

GROUND FLOOR
4A, MATHURA ROAD e
NEW DELHI - 110 014 R

o043y



Rroof of Sexvice b
/
Ajay Aggarwal <officeajayaggarwal@gmail.com>

M Gmail
Eagl}”on behalf of Respondent No. 2 - Mentha & Allied Products;’nvate leuted-
Original Application No. 401 of 2022

1 message

Ajay Aggarwal <officeajayaggarwal@gmail.com> Thu, Nov 24, 2022 at 3:46 PM
To: uditd87@gmail.com, mvermadv@gmail.com, mvermadv@yahoo.co.in

Sir

please find attached herewith the Reply on behalf
Original Application No. 401 of 2022 case titled as Anand
Pollution Control Board & Another before National Green

of Respondent No. 2 (M/s Mentha & Allied Products Private Limited) in
Swaroop Rastogi Vs. Uttarakhand Environment Protection and

Tribunal, Principal Bench, New Delhi.

Regards

Ajay Aggarwal, Advocate for Respondent No. 2
Ground Floor

4A, Mathura Road

New Delhi — 110 014

L: 011 35569976
M: 98182 66688
E: officeajayaggarwal@gmail.com

Reply on behalf of Respondent No. 2 - Mentha & Allied Products Private Limited - Original Application No.

3 401 of 2022.pdf
11694K



